
REG STEULJ 

CENTRAL ADMI NISTRAT1 \E TRIBUNAL 
BANJGALcEE L3EC 

CoTr'erc al Corpiex(EDA), 
Indiranagar, 
Banga]. ore-560038, 

Dated: 7 MAY1987 
App1ctionNos,,77 130 to 182. 225to 236 

and 241 to 249 of 1987 

Aipli cant 	 Respondents 

National Union of EDAS & C.rs 	Vs 	PMG, Bangalore & Ors 

To 

8, Ramachandraiah, 
S/c Thirumalappa, 
EDDA, D.Gubbi, 
Bangalore S.'C. 

9.t.:niyappa, 
S/c B.Narayanappa, 
ETC/DP liganavadi, 
Devanahalij. 

IC), 

Doc1aia, 
Devanahal J.i. 

11. P. Balaraju, 
S/oF-',.Ra aiah, 
BP1V Venkatrogerkote, 
Devanaha lii 

A.Narayaswamy, 
S/c Adappa, EIjDA, 
Koira Devanaha1 ii. 

A.Kr shnamurthi, 
S/o C.S.Aswathanarayana Rae, 
BP,. Ye1o:r Devanahaili, 

ILl. Ramaiah, 
S/c Doda Ufli5wa[:appa 
EDDA, swanathapura, 
De'. ana ail. 

S.Nagaraj. 
s/o Sr1nivsajah, \ 	Br., Karahalli, 
Devenaha lii. 

National Unjn of EDAs 
Karnataka Crc1e Branch 
Kolar Division by its 
D:vjs jona l Secretary. 

A.V.Veikateshappa, 
S/c ura-  uniyappa, 
E .D .Wessnger, 
Devanaha 111. 

.'• B.Shivashan1car, 
i.bss 

. 	1J.fl1JJ 
Bettahalsoor, 

1. Ram ana, 
NOXNanrN 
S/c Ramaiah, 
BPP1, Chick Jala, 
Bettahaisoor. 

C.K.fiiuni 
S/c Kamr:appa, 
E.D.D.A,. 
Cjck jala, 
Bettahalsoor. 

K.T.Nagaraja, 
S/c Thirumalappa, 
EDDA, D.Gubbi, 
Bangalore S.O. 

7, K.Chandrashekaraiah, 
S/c Kodappa, 
EDDA/DP Uganavadi, 
Devanahalli • 
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16. S.N.Srinivasa, 27. 	R.Nagaraja, 
$/o C.Narayanappa, S/o N.R.Ragha e dra Rao, 
EDDA, Sulebala SO. EDMC, Nandagui, 

17. S. Aswathnarayana, 28. 	..Venkatesha, 
S/o Srirarnaiah, S/o Munishama; 	a, 
ED IC, 	Beidagonaha lii, EDDA, 	Begaur, 
Sulebala. Nandjaudj. 

18. A. 	Vei:atasha 	'urthy, 29 	C.Rahamathulla, 
S/o Appanna, 	BP1\1, S/o Chiaasab, 
Bendagonaha lii, EDC, Bibichodri. 
Sulebala. 

19. B.N.riinjnaravana, 
S/o Basappa, 

30. E.S.Holhur,  
S/o Srinivasac ar, 

EDDA, Bendaganahalli, 
Sulebala. 

ED Packer, 
B.S .Factory. 

N.Krshnapra, 	31. B.Virupakshappa, 
S/0 Narayanappa, 	S/o Dungappa, 
BP.., e1a'agaiuL30, 	EDDA, B.S.Factory, 
Nandagudi, 

32. MD.unovar, 
N.Chandra Chrey, 	S/o Abdul Watics Sab, 
S/o NarayanaChare'', 	ED Packer, 
EDDA, Nandagudi. 	Modi Circle, Duej, 

27 . 33 • B .M .Paranesw.rapa, 

3L.., 	Korati 	E.(.e 
aru1apç, 

LUA, Yelebe-:tur 30 
Nandagudi. 

34, V.Veerabhadrapa, 
23. K. 	.Puttaiah, 

S/c Narasappa, 
S/o Veerappa,
ED C, Chick Jala, 

EDDA, Bylariarasapura, 
Nandagudi. 35. G.Neelappa, 

S/o Guddappa, 
2 'l. M.V.Srinivosa, BPM, Hire Heigowr, 

S/oVenkataaraappa, Chickjala. 
EDDA,, 	B1er1ar3sapura, 
Nandagudi. 3f G.Krishnappa, 

BPL, Gwodhihai. 
25. B.C.Venkatachalapatj, 

Cl.zick Narayanappa, 370 P.V.Jagadish, 
BP 	Begaur, S/o Veerashadupi, 
Nandagudi. ED Packer, 

B.N.9urg. 
2E, D.Bajanna, 

S/o Dyavanna, 33•  R,R.Pra'<ash 
BP 1 	Hindtganala, S/oR.Rudrappa, 
Nandigudi. EDDA, B.N.Dur9. 
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39. T.B.Munigeadriah,  C.M.Narayana Rao, 
S/o Basavaiah, BPM, Choiasettyhallj. 
8PM, Jalakatia, 
Barnagiri SO.  R.V.Raarao, 

). V .K.Shirolkar, 
EDMC, Ramepatna, 
Gudjbanda. 

S/c H.Shirolkar, 
Haven.  R.D.Laxan Rao, 

ii•  D.M.Venkateshappa,  H.S.Pujani. 
S/0 M.Muniappa. 

 B,H.Nay1j•  42. K.Arunachala m, 
S/o K.Seetharaaiah, 5. C.G.Kumadad. 
EDMC, Gaunibidanur. 

43•  NoS.Sathyanarayana Rao, 
59, Ft.K.Basaria Gowdar. 

S/o M.Snjnjvasa Rao,  D.8hshachala. 
EDDA/ED'1C, 	Naramaddepalli, 
A/W Pathapelya.  K.B.Angadi. 

44•  P.R,f?ahadevan,  Bharamappa. 
S/c Rainacha -idra Sastry PR, 
EDP/DP, Pathapalya,  J.Budamannavar. 

45. Lakshninar,3sjmha i'urthy, (4. A.G,Kulkarni. 
S/o Narasirnha Murthy, 
Branch Post 	aster, 65. Chidambara Murthy. 
Gui Un, 	A/, 	B PL., 

• G.N.Laksh 1 	araya, 
S/o G.S.Naravana Rao,  P.H.Kadakoi. 
EDDA, GLlar, A/W, B•gepalli. 

 B,A.Naik, 
47. A. Adinarayanappa, 

S/o Sreekantappa, 69, P.N. (ulkarnj. 
EDDA/EDMC, Soriianathappa,  S.C.Vijapur, 
A/W. Pathapalya. 

 M.R.Talagur. 
48. R Sninath,  G.G.Dixatj. 

S/o H.V.Narayana, 
BP?, Kothakatte BPO,  S.N.Ganesh Gudj, 

 $ .M,Kshavarad. 
49. C.S.Gopal, 	8P M, 

Bagepalli. 75 R.H.Purohjt. 

50. .RamaswaTy, 
ED Chowkidar, 
Chickhalapur HO. Applicants from Sl.No 55 

51. H.N.Shjvappa, 
to 75 are working as EDA's 

EDDA/MC, in various Dijj,n of 
Hosahandya. Karnataka Circle. 

52. G.C.Jeenarajajah, 
ED Packer, 
Gudjbanda. 
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Post Master General, 	81. M. Raghavendrachar, 
in Karnatka, 	 Advocate, 
K arnatakac Circle, 	No.1074-1075, 
Banga1ore.1. 	 1st Stage B.S.K. 

Mysore Bank Colony, 
Director of Postal Services, 	cpp.Ftaghavendra Nursing Ime, 
Bangalore Region, 	Main Cross Sub Cross, 
Bangalore, 	 Bangalorei 

Senior Superintendent of 
Post Offices, 
Kolar Dj. Vt sio, 
Kolar. 

Se 6r Superintendent of 
r)st Of flce*, 

South Division, 
Bangalore. 

Senior Superintendent of 
Post Offices, 
West Djvjsicyj, 
Bangalore. 

M Vasudeva Rao 
Central Govt. Standing Counsel, 
High Court Buildings, 
Bangalore. 

C.R.Patil, Advocate, 
1272, III Main V Cross, 
Bangalore-21. 

he 
in 	'o.LLiuto 182, 

22to 23' arid 241 	24 oi 1987. 

Pleaafjnd enclosed herewith the copy of the Order 

passed by this Tribunal in the above said Application on 
11.4.1987. 

oo;F'En 
ENCL: As above. 	 - (Judicial) 



CENTRAL ADMINISTRATIVE TRIBUNAL, BANGALORE 
DATED THIS THE pjTH DAY OF APRIL, 1987. 

Han' ble Shri Justice K.S. Puttasiamy, (Vice—Chairman) 
Present : 	 & 

Hon' ble Shri L.H.A. Rego, flernber (A) 

APPLICATION NOS. 77, 130 10 182, 225 10 236 
AND 241 TO 249 OF 1987 

1. National Union of EDA 
Karnataka Circle Branch 
Kolar Division by its 
Divisional Secretary 

2, A.V. Venkateshappa, 
Vol, Mural ?luniyappa, 
E.D. Messenger, 
Devanahalli, 

3. Be Shivashankar, 
S/c. N. Basappa 
8PM, Husamanahal],j 
Bettahalsoor. 

4 9  Rarnnanna, 
S/c. Sri Ra1ci3h, 
BPN, Chick Jala 
Bet tahalsoor 

C.K. Muni. Raju, 
Sb. Kam-nappa, 
E.D.D.A. 
Chick Jala, 
Bettahalsoor, 

K.T. Nagaraja, 
s/o. Thirurnalappa, 
EDDA, D. Gubbi, 
Bangalore 5.0. 

K. Chandrashekaraiah, 
S/a. Kodappa, 
CODA/OP Uganavadi, 
Devanahalli, 

Be Ramachandraiah, 
5/o. Thirunalappa, 
CODA, D. Gubbi, 
Bangalore S.D. 

9. Pluniyappa, 
S/a. Be Narayanappa, 
EDMC/Dp UganavacJi, 
Devanahallj, 

Applicant in  
A. No.77/87. 

Applicant in 
A. No.130/B7, 

Applicant in 
P. No.131/87. 

Pippliarit .n 
A. No.132/87. 

Applicant in 
P. No.133/87, 

LI 

Applicant in  
A. No.134/87. 

Applicant in 
A. No.135/87. 

Applicant in 
A. No.135/37. 

Applicant in 
A. No.137/B7, 
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S. 	Nagabhu 	31 a, 
S/o. 	K. 	Sur\ anarayana, 
3PM, 	Dodasa 	, 
Devanahalli Applicant in 

A. 	No.133/87, 
R. 	Balaraja, 
S/o. 	K. 	Rainaiah, 
8PM Jenkatroerkote 
Devanahalli. Applicant in 

A. 	No.139/87. 
A. 	Narayanauamy, 
S/c. Adappa, 	EDDA, 
Koira DeIanBhallj, Applicant in 

A. 	No. 	140/87. 
A. 	KrishnarnLgrthi 
S/c. C.S. 	AEJwathanarayan Rao, BPM, 	Yelour Devanahalli. Applicant in 

A. 	No. 	141 /87. 
Rarriaaiah, 
s/c. 	Doda MLlnisuamappa, 
EDDA, 'JiSwaathpura, 
Devanahalli. Apolicant in 

A. 	No. 	142 /37, 
S. 	Nayaraj, 
S/s. 	Srinavasaiah, 
BPM, 	Karahaili , 
ivanahaili Applicant 	in 

S.N. 	Srinivasa, 
Sb. C. 	Narayanappa, 
EDDA, Sulebala SO. Applicant in 

A. 	No. 	144 /37, 
S. 	Aswathnarayana, 
s/o. Sriramaiah, 
EUNC, 	Bendagor,ahallj, 
Sulebala. Applicant in 

A. 	No. 	145/37, 
A. 	Venkatasha 1'urthy, 
S/'o. 	Appanna, 	OPM,  
Bendaonahalii, 
Sulebala. Applicant in 

A. 	No, 	146/37. 
B.N. 	Nuninarayaria, 
S/s. 	Basappa, 
EDDA, Bendayanahalli, 
Sulebala. Applicant in 

A. 	No. 	147/37. 
N. 	Krishnappa, 
S/c, Narayanappa, 
BP(, Nelavaga].0 BO 
Nandagudi. Applicant in 

A. 	No. 	148/87. 



a .• 	. 	••. 	 — 	— 

21. N. Chandra Charey, 
S/o. Narayana Charey, . 	.;' Applicant in 
EDDA, Nandagudi. 	• A. 	No.149/B". 

 R. Baeuraj, 
S/o. Ramappa, 
6PM, Korati 8.0 Applicant in 
Nandagudi. A. 	No.151 

 K.N. Puttaiah, 
S/a. Narasappa, 
EDDA, Bylanarasapura, Applicant in 
Nandagudi. A. 	No. 131/87. 

 .V. 	Srinivasa, 	.. .. 	 . 	• 
S/c. Venkabanaraeappa, 
EDDA, Bylanarasapura, Applicart in 
Nandagudi. A. No.152/87. 

25. B.C. Uenk*tachalapati,, 
Chick Narayanappa, 
6PM, Begaur, Applicant in 
Nandagudi. A. No.153/87. 

26, D. Rajanna, 
S/o. Dyavanna, 
8PM, Hindiganala, 	Applicant in 
Nandigudi. 	 A. No.154/87. 

27. N.R. Nagaraja, 
S/o. t • P •  Rzh yn-r' iRao, 	Applicant in 
cUt'C, 'jandajdj. 	I 	 A. No. 5/8?. 

 M. Venkatesha, 
S/o. Munishamappa, 
EDDA, Beaur, Applicant in 
Nandigudi. A. 	No.156/87. 

 C. Rahamathulla, 
S/o. Chiamasab, Applicant in 
EDMC, Bibichodri. A. 	No.157/87. 

 R.S. 	Hoihur, 
S/o. Srinivasachar, 
ED Packer, Applicant in 
B,S. 	Factory. A. No.158/87. 

 B. Uirupakshappa, 
S/o. Dungappa, Applicant in 
EDDA, BS Factory. A. No.159/87. 

 Id. Munovar, 
S/o. Abdul Watics Sab, 
ED Packer, Applicant in 
Modi Circle, Duej. A. No.160/87. 

' 	I 
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Applicant in 
A. No.161/87. 

B.M. Paramesuarappa, 
5/0. Marulappi, 
EDDA, Yelebettur BC. 

V. '1iaerabhadrappa, 
Sb. Vasrappa, 
EDMC, Chick Jala. 

35, G. Neelappa, 
Sb. Guddappa, 
8PM, Hire Hèmigour 
Ch ickjala. 

G. Kriahappa, 
BPM, Guodihalli. 

P.V- Jaadesh, 
5/0. Veerashaclupi, 
ED Packer, 
B.N. Durg 

R.R. Prakash, 
Sb, P. Ruorappa, 
EDDA, B.N. Durg. 

T.B. Ilunigeadriah, 
S/o. Basaviah, 
B.P.M. Jalakatla, 
R2ma.dri 5[. 

V.K. ShilDikar, 
S/a. H. Siiirolkar, 
Haven. 

D.M. Venkateshappa, 
5/0. N. Muniappa. 

K. Arunachalam, 
Sb. K. Sl3etharamaiah, 
EDNC, Uau:dbidanur. 

N.S. Sathyanarayana Rac, 
Sb. M. Sninivasa Rae, 
EDDA/ED1IC, Naramaddepalli, 
A/U. Pathapalya. 

P.R. Ilahadevan, 
S/c. Ramachandra Sastry PR, 
EDP/DP, Pathapalya. 

Applicant in 
A. No.162/87. 

Applicant in 
A. No.165/87. 

Applicant in 
Aw No.166/87. 

Applicant in 

Applicant in 
A. No.170/87, 

Applicant in 
A. No.171/37. 

Applicant in 
A. No.172/87. 

Applicant in 
A. No.163/87. 

Applicant in 
A. No.164/87. 

pplicant in 
P. No.168/87. 

pplicant in 
A. No.169 /87. 



 P.11, Kadakol. Applicant in 
A. No.241/87. 

 B.A. Naik. Applicant in 
A. 	No.242/87. 

 P.N. Kulkarni. Applicant in 
A. No.243/87. 

 S.C. 1ijapur. Applicant in 
A. No.244/87. 

 M.R. Talagur. Applicant in 
A. ND.245/87. 

 L.G. Dixati. Applicant in 
M. No.246/87. 

 S.N. Ganesh gudi. Applicant in 
A. No.247/87. 

 S.M. Kshavarad. Aplicant in 
P. No.248/87. 

 R.H. Purohit. Applicant in 
P.No.249/87. 

Applicants from 
Si. No.67 to 75 
re wnrkinn as 
L 	b 	jcijOUS 

I  i\Jis!ori 	of 
r.arnataka Circle. 

(Shri M. Rayhavendrachar, Advocate) 

V. 

1. Post master leneral 
in Karnataka, 
Karnataka Circle, 
Bangalo re—i. Common Respondent 

in all the applications. 
Director of Postal Seriices, 
Bangalore Region, 
Bangalore. 

Senior Superintendent of 
Post Offices, 
Kolar Division, 
Kolar. 

II Respondent in A.No.77/87-. 

111 REspondent in Pi.No.77/87. 
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45. G.N. 	Lakshrni 	Narayana, 
5/0. 'U.S. 	Narayana Rao, Applicant in 
EUDA, 6ulur, 	A/W, 	Bagepalli. A. 	No.174/87. 

 A. 	Adiriarayanappa, 
Sb. Sreekantappa. 
EDDA/ELW1C, 	Sornana° hapura, Applicant in 
A/W. Pathapalya1 A. 	No.175 /87. 

 Srinath, 
Sb. 	H.J. 	Narav 	na, Applicant in 
BP1, 	Kothakatte 	BPLJ. A. 	No.176/87. 

 C.S. Gopal, 
BPII, Applicant in 
Bagepalli. A. 	No.177/67. 

 M. Ramasuamy, 
ED Choukidar, Applicant in 
Chickbalapur HO. A. No.178/87. 

 H.N. Shivappa, 
EDDa/mC, Applicant in 
Hosahandya. A. No.179/87. 

 G.C. Jeenarajaiah, 
ED Packer, Applicant in 
Gudibanda. A. 	No.180/87. 

 C.M. Narayana Rao, Applicant in 
BP1, Cholasettyhalli. A. 	No.181/87. 

 R.J. Ramarao, 	Applicant in 
EDMC, Rainapatia, 	A. 	No.182 /87. Ppn1icant 	in 
uuuanda. A. 	0.225/B7. 

Applicant in  R.D. Laxman Rao. A. 	No.226 /87. 
 U.S. 	Pujari. Applicant in 

A. No.22?/87. 
 B.H. 	Navalli. Applicant in 

A. 	No.228:/87. 38. C.G. 	Kurnadad. 
Applicant in 

 R.K. Basana Gowdar. A. NO.229/87. 

 D. 	Sheshachala. Applicant in
A. No,230/87. 

 K.B. 	Angadi. Applicant in 
A. No.23/87, 

 Bhararnappa. Applicant in 
A. No.232/B7.  J. 	Budarnannavar. 

• Applicant in 
54. A.G. Kulakarni. 	Applicant in A.No. 	33/B7 

A.No.234/87 
65. Chidambara Murthy. 	Applicant in A. No.23 /87. 

66, Channaveerappa. 	Applicant in 
No.236/B?. • 

Applicants from 
A.Si. No.55 to 66 

are working as 
EDA's invarious 
divisions of 
Karnataka Circle 
Bangalore. 
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Post Master General, 	81. M. Raghavendrachar, 
in Karnataka, 	 Advocate, 
Karnatak Circle, 	No.1074-1075, 
Banga1ore.L, 	 1st Stage B.S.K. 

Mysore Bank Colony, 
Director of Postal Services, 	I 	Opp.Raghavendra Nursing Irne, 
Bangalore Region, 	Main Cross Sub Cross, 
Bangalore, 	 Bangalore 

Senior Superintendent of 	82. M Vasudeva Rao Post Offices, 	
Central Govt. Standing Counsel, Kolar DjVjSjO;, 	
High Court Buildings, Kolar. 	
Bangalore, 

Sej±fSuperintendent of 
. )ct Of fice*, 

South Division, 
\Xj Barigalore, 

Senior Superintendent of 
Post Offices, 
West Djvjsioj, 
Banga lore. 

Suhprt: Srr'- 	r r'-r 	'- ----- 	 the 
t( 2H I:iL 	 182  

22& to 23 arid 241 . 24Y oi 1987. 

Pleasefind enclosed herewith the copy of the Order 
passed by this Tribunal in the above said Application on 

11.4 .1987. 

0CEB 
ENCL: As above. 	 (Judicial) 

83. C.B.Patil, Advoca.e, 
12729  III Main V Cross, 
Banqalore-21. 
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39. T .B .Munigeadriah, 53. C .M.Narayana Rao, 
S/o Basavaiah, BPM, Cholasettyhalli. 
BPM, 	Jalakatla, 
Ramag:iri SO. 54. R.V.Raarao, 

EDMC, Ramapatria, 
)• \' .K.Shirolkar, Gudibanda. 

S/o }-1.Shirolkar, 
Haven, 55. R.D.Lax,ian Rao, 

41. D.M.Venkateshappa, 56. H.S.Pujani, 
S/o M.Muniappa. 

57. B.H,Na'ca1li. 
42. K.Arunacha1ar, 

S/o K.Seetharaaiah, 5 •  C.G.Kumadad. 
EDMC, Gaunjbjdanur, 

59. R.K,Basana Gowdar. 
43. N.S.Sathyariarayana Rao, 

$10 M.Sninivasa Rao, 60, D.bshachala. 
EDDA/EDt'1C, 	Naramaddepalli, 
A/W Pathapalya. 61. K.}3.Angadi. 

44. P.R.i1 ahadevar1,  Bharamappa. 
S/o Ramachandra Sastry PFL, 
EDP/DP, Pathapalya,  J.Budamannavar. 

45. Lakshninarasimha i, urthy, (4. A.G.Kulkarni, 
S/o Narasirnha !iurthy, 
Branch Post 	'aster, 65. Chidambara Murthy. 
Gulur, 	A/'.'. 	BPL 

41,  G.N.Laks}ii 	iarayoia, 
S/o G.S,Naravana Rao, 67. P.H,Kadakol. 
EDDA, Glar, A/W, Bsgepalli. 

68, B,A,Najk, 
47. A. Adinar'ayanappa, 

S/o Sreekantappa, 6. P.N.(u1karnj, 
EDDA/EDMC, Somanathappra,  S .C.Vijapur, 
A/W. Pathapalya. 

 M.R.Talagur. 
48. R $rinath, 72. G.G.Dj8tj. 

S/o H.V.Narayana, 
BP, Kothakatte BPO• 73•  S.N.Ganesh Gudi,  

74, $ .M.Kshav3rad. 
49. C.S.Gopal, 	BPM, 

Bagepalli. 75. R.H.Purohjt, 

50. .Ramaswatiy, 
ED Chowkidar, 
Chickbalapur HO. Applicants from Sl.o 55 

51. H.N.Shivappa, 
to 75 are working as EDA's 

EDDA/MC, in various Djvj5ji of 
Hosahandya. Karnataka Circle, 

52, G.C.Jeenarajaiah, 
ED Packer, 
Gudjbanda. 

.4/— 
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csnior Superintendent of 
Post Offices, 	I  
South Division, 
E3angalore. 

Senior Superintendent of 
Post Offices, 
West Division, 
Bangalore. 

IV Respondent in A.No.77/87. 

V Respondent in A.No.77/87. 

( Shri. M. Vasudeva Rao, Addi. CGSC) 

( Shri C.R. Patil, Advocate for 
impleading Respondent) 

( Shri M.S. Nagaraj, Advocate 
for impleading Respondent) 

These applications having come up for hearing 

today, Vice—Chairman made the following. 

U R 0 E R 

As the questions that arise for determination in 

Li 	::ommon, we propose to disose of them 

by a cc mmon order. 

2. 	National Union of EDAs, Karnataka Circle Branch, 

Kolar [)ivision ('Union') is the applicant in Application 

No.77 uf 1987. This union is interested in espousing 

the cause of EDAs working'in the Circle. In all other 

cases the aoplicants are individuals who are all working 

7 	.. aV Extra - Departmental Ageflts ('EDAs) at one or the other 
ce of Karnataka PostaliCircle ('Circle'). 	In all 

¶.•......... 1/ 
these cases, the Post Master General of Karnataka Circle 

- ('PMG') and some of his subordinates are impleaded as 
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respondents. In some of them, another union alled 

All India Postal Employees Union, Class III including 

EDAs ('AIPEu) and one Sri D.K. Srinivasachary work-

ing as an EDA in the City of Bangalore have intervened 

and supported the PMU. 

The recruitment and conditions of service of 

EDAs are regulated by Posts and Telegraphs Extra—

Departmental Agents (Conduct and Service) Rules,1964 

(EDAs Rules). The EDAs appointed and working under 

these Rules are part time employees drawing  a fixed 

remuneration. 

Among the various categories of posts in the 

Postal Department there are posts of Postmen, Village 

Postmen and Mail L,uards, whsh arE c1a'i 

PoLs, te 	cruitrn€nt tu uniun are 	ted by 

the Indian Posts and Telegraphs (Postmen Nailguards) 

Recruitment Rules, 1969 (1969 Rules') framed b the 

President of India under the proviso to Articl: 309 

of the Constitution. These Rules have come into force 

on 6.8.1969 on whch day they were published in the 

official Gazette of India. These are regular posts 

and carry regular time scales of pay and has further 

avenues of promotions also. For these posts, te 

EDAs can also be made eligible for direct recruitment. 

For recruitment to these posts Government of Inoia or 

the Director General of Posts (OGP) who is the head of 



department have now and then issued instructions 

to some of which, we will refer in s:)ma detail 

at a later stage. 

	

5. 	The Karnataka Circle, that exercises 

jurisdiction over the State of Karnataka is 

divided into Divisions and sub-divisions approi- 

mately corresponding to revenue Districts and 
/ 

revenue sub-divisions of the state. The City of 

Bangalore is divided into four divisions called 

Bangalore East, Banalore West, Bangalore South 

and Bangalore UPO. 

	

6, 	In August, 1956, the PIG found that there 

were 410 vacancies of postmen in the various divisions 

vacancies. In corformity with the saie in his letter 

No.R&E/1-23/Rigs II dated 18.8.1986 te P110 directed 

his subordinates to fill up the vacant posts in 

their respective divisions. In pursuance of the same 

the Senior Superintendent of Post Offices of the 

divisions (ssPo) as heads of their divisions initiated 

necessary steps to fill up the vacant posts of their 

divisions. In his communication No.8-3/25/86-87 

dated 25.8.1986 the SSPO Bangalore West, (Annexure-B 

in application No.77 of 1987) which is also the form 

adóØted by the SSPDe of other divisions, had set out 

the terms and conditions to fill up thL vacant posts 
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of postmen in his division and in pursuance of the 

same and the instructions issued thereto from time 

to time, a certain ratio of EDAs uorking in the 

Divisions were permitted to appear to the examination 

scheduled to be held on 21.12.1986. But that exami—

nation was not held on 21 .12.1986 and was successively 

postponed to 18.1 .1987, 25.1 .1987 and 15.3.1987, 

which however were pre—poned to 15.2.1987 and were 

held on that day. All the divisions except, Kolar 

division, have declared the results of examination 

held on 15.2.1987. Appointments have also been made 

in some divisions and not in all divisions. 

7. 	In these applications made on different dates, 

the Union and the EDAs have approached this Tribunal 

Ufl(i 	 C1 	I 	(1 Li 	 hi 	-. 	-- E 	I 1 	 Act, 

1985 :'Act') inter—alia seeking foi these reliefs: 

n 

Issue direction to the espondent 

to hold fresh examinations for the 

cadre of postmen in Karriataka 

Circle to the applicants and other 

EDAs; 

(ii) Issue direction to fill up the 

post of Postman on Circle basis 

and take into account of the 

entire vacancies in the Karnataka 

Circle; 



Issue direction to the Res ondent 

to set the question pape: s in 

the regional language; a d 

Issue such other directiLns as 

deem fit in the ci'rcumstinces of 

the case, 11 	 - 

Among others, the applicants have urged that the posts 

of postman exclusively ear—marked for direct recruit-

ment under the 1969 Rules have been illegally converted 

into promotional posts and all steps undertaken by all 

the authorities to fill them on that b3sis were illegal 

and impermissiblo. Hence tne applicants have sought 

for annuli19al1 the steps taken so far and for appro-

priate directions thereto lito call for applications, 

iake reciuitment in confor- 

mity with the 169 Rules. 

B. 	In their common reply, the respondents have 

asserted that tne posts, are promotional posts to be 

filled only by he inservice EDFs and all steps taken 

to so fill them were in conformity with the instructions 

issued by Government and the OGP from time to time were 

legal and valid. 

4 Actar 
9.. Sri M. Rahavendraarned Advocate has appeared 

for the applicants in all these cases. Sri M. Vasudeva 

Aao learned Addi. Central Government Standing Counsel 
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has appeared for the rBspondents in all, these 4eese. 
Sriyuth8 C.R. Pati].and Dr. M.S. Nagaraja, learned 

Advocates have appeared for the intervenors. 

Sri Achar contends that under the 1969 Rules 

50% posts of Postmen were required to be filled by 

direct recruitment which should be open to all, eligible 

candidates and they cannot be converted into and filled 

as promotional posts as illegally done by the respon-

dents and therefore it was imperative to annul all steps 

so far taken and issue appropriate directions thereto. 

Sriyuths \!asudeva Rao, Patil and Dr. Nagaraja 

have sought to support the actions of the PFIG and his 

subordinates. 

if i- r 	 tiriu1atLn ii; 

of recruitment, age limit and other qualifications and 

the schedule appended to them, which are material reads 

thus: 

"4. 11ethod of recruitment, age limit 

and other qualifications:— The method 

of recruitment to the said posts, age 

limits, qualifications and other 

matters relating to them shall be 

specified in columns 4 to 12 of the 

aforesaid Schedule: 

Provided that the upper age 

limit prescribed for direct recruit-

ment and promotion may be relaxed in 
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the case of Scheduled Castes, 

Scheduled Tribes and other 
special catories of persons 

in accordance with the orders 
issued by the Central Uovern—
mont from time to time. 

SCHEDULE 

Name of Post 	a)Postmen and \Jillage Postman 
b)flailyuards 

Classification 	a)Lenera1 Central Service 
Class III Non—Uazetted 
N in is t e r i a 1 

b) 	—do- 

Scale of pay 	a);.75-1-5_EB_2_g5 
b) 	—do- 

Jretier Selection 
nest or non—select— 	a) Not anplicable 
ion nost. 	 b) 	- do - 

Pge limit for drect(a)16-25 years as on the 
recruitment 	 1st July of the year of 

(b)  recru.trnent 
—do- 

Educational and 	a) Iliddle School pass from 
other qualifications 	a recognised Board. 
required for direct b 	- do - recruitment 

Jhether aiQ and 
neriod of educational a) No, except that age 
qualification prescri— 	limit for promotion 
bed for direct recruits 	will be 20-45 years 
apply in the case of 
promotion 	 b) 	- do - 

1' 
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8. Period of probation 
if any 

Viuthod of recruitment 
whether by direct re-
cruitment or by pro-
motion or transfer and 
percentages of Vacan-
cies to be filled b' 
vartotig methods. 

In case of recruitment 
by promotion transfer 
grades from which 
promotion to be made. 

If a D4P.C. exists 
what is its composition 

13) Circumstances in which 
U.P.5.C. is to be 
consulted in making 
recruitment. 

Two years 
- do - 	-- 

a)50% by direct recruitment 
50% by promotion failing 
which by direct recruit-
ment. 

b)25% by direct retruitment 
75 by promotion failing 
which by direct recruit-
ment. 

Permanent/quasi permanent 
Class IV officials who 
qualify in a departmenj 
test. 	- 

- do - 

Not ajjlicable 
- do -. 

a) Not aplicab1e 

- do - 

Note: 1. Bonus marks for sports or otner qualifications, 
experitence of the Posts and Telegraphs work 
and for cycling may be granted to baths depart-
mental and ou;side candidates in such manner or 
subject to such conditions as may be decided by 
tHe Lovt. from time to time. 

2. Extra deoartmental staff may be considered for the 
vacancies reserved for direct recruitment subject 
to such conditions and in such manner as may be 
decided by the Director [eneral Posts and Tele-
graphs from time to time. 

Rule 5 dealing with the disqualificatjons are not material 

for our purpose. Rule 6 of the Rules confers power on 
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Government to relax any of the Rules in respect of 

any class of persons or category of persons or posts 

for reasons to be recorded in writing. Firstly 

Govt. had not exercised the power conferred on it by 

this Rule and therefore it is un—necessary to ascer-

tain its true scope and ambit at all. Secondly the 

true scope and ambit of this Rule does not bear on 

the present question that arises for our determinatbn. 

Rule 7 that provides for savings are not material for 

our purpose, CoL. No.9 of the schedule, stipulates 

a quota between direct recruitment and promotions at 

50% to each of the two categories, 50% of the posts 

of postmen are earmarked for direct recruitment and 

the other 50% are earmarked for promotion, failing 

uhich by direct recruitment. In the lattercategory 

there can be direct recruitment also if there cannot 

be promotions and not otherwise. This requirement 

is imperative and must be adhered to in filling up 

the posts or making recruitment. 

13. 	Note of the Schedule empowers the Director 

General of Posts and Telegrahs (DGPT) to specify 

the conditions and the manner in which the [DAs be 

made eligible for direct recruitment. This note or 

other orovisions of the Rules, do not provide for 

promotion of EDAs to the posts of postmen. On the 

A 

other hand only permanent and quasi permanent Class—fl) 

/ 
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officials who qualify in a departmental te5t are 

eligible for promotion against the quota of 50% 

specified for promotion. Every one of the amendments 

made to the Rules have not altered this basic 

position and have not provided for promotion of 

EBr4s to the po:ts of postmen. The power conferred 

by Note 2 on the 0t.PT cannot be Bxercised to alter 

the character of racruitrnent to the posts of post-

men or even tre quotas fixed to the two sources also. 

14. 	We have earlier noticed the decision of the 

P1V1U, and the follow up communications addressed by 

the superintendents of the divisions and had also 

set cut in extenso one of them. In all those 

communications the  authorities without an iota of 

doubt have proceded as if they were promotional 

mosts exclusively earmarked for inservice EU1s. In 

the question paers also it is so stated. This 

is also the stand of the respondents in their reply 

and Shri Rae also stuck to the same. before us at 

the hearing. For this the resondents rely on the 

circulars issued by [overnment and the DUPT from 

time to time and one of them was letter No.47-5/ 

79—SPB.1 dated 20.3.1979 uritt?n by the DuPI and 

the same reads thus: 
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n 
4. Recruitment to cadre of Postmen. 

At present, extra departmental agents 

with more than 3 years of E.O. service 

and who are belcu 40 years of age (45 

years for sC/sr) are eligible to appear 
for examination for a7pointment to the 

cadre of Postmen and village postmen. 

Thcyare a.pointed against the quota 

reserved for outside candidates but 

they take the examination prescribed for 

d9partrnental candidates. The qualifying 

marks in the examination in each paper are 

507. If the number of qualified E.D. 

Agents is more than tne number of vacancies 

for outside candidates, they are selected 

in the order of merit in the examination 

urto the numer of vacancies. No waiting 

list is maintained. The present practice 

resuls in ED agents with lesser ED service 

but securing more marks in the examination 

securing employment as Postmen where as 

Senior qualified ED agents, who secure 

lesser number of marks do not get an appoint—

m2nt as Postmen. It has, therefore, been 

decided that when the number of qualified 

ED agents in the examination exceeds the 

number of vacancies reserved for outsiders 

they will be brought on the approved list 

according to the total length of service 

as ED agents upto the number of cacancies. 

No waiting list will be maintained. The 

same criterion will apply in respect of the 

:remaining 50A quota reserved for departmental 

candidates. When the number of departmental 

officials who obtain qualifying marks does 

:t.9' 
 

not exceed 50% of the vacancies., then all. 

61 



such candidates will be selected. If 

it exceeds this limit, these candidates 

will be selected in order of seniority 

in class IV cadre upto the number of 

vacancies." 

In his later communication No.45-18/82—SPB,1(pt) dated 

26th/29th Auyut, 1985 the DuPI had reiterated the same 

and had only modified the age limit. Without any doubt, 

they clearly run counter to the provisions made in the 

1959 Rules. The circumstances or instructions issued 

or to be issued either by Government or the DL PT can- 

not be in derogation of the lau rriade by the Parliament, 

or by the President of India under the proviso to 

Article 309 of the Constitution. If such a situation 

arises, than the authorities are bound to iynore them, 

only to the extent they are in deroation of the Rules 

and regulate the recruitments in conformity with the 

Rules only. 

	

15. 	On the foregoing analysis JLt follous that steps 

takan to treat the posts as promotional posts for in—

service EDAs, restrictions on the EDAs to appear for the 

examination or tneir number were all illegal and imaer—

missible which normally justifies us to undo all of them. 

But the question is whether we should do so or not. 

	

15. 	Sriyuths Rae, Patil and Dr. Nagaraja contend 

that notwithstanding all illegalities and the conclusions 

reached by us, we should decline to interfere for more 

than one ground. Sri Achar vehemently opposes the same. 
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17. 	AJhether legal or illegal, valid or invalid, 

-I 	proper or improp'r, the authorities have taken various 

st e p s f ci r 

recruitment and have almost cumulated their recruitment 

to the posts which are stated to h vacant for a'lpng time. 

All those who apeared for the examinations, in particular 

those who have passed and aointed in some divisions are 

not parties to these proceedings. If we were to annul 

all the actions taken so far, then their interests uould 

undoubtedly be affcted and they would even suffer grave 

and incalculable injury. On an evaluation of all the 

facts and circumstances, we are of the View that such a 

drastic step is not called for. We therefore consider 

- 	it proper and just to decline to annul the steps so far 

taken by the P[G and his subordinates to the 410 vacant 

posts of postnic-n. But we hasten to add ttat in future 

tney cannot do so and shuld do so in strict compliance 

of the 1959 Rules. 

10. 	In pursuance of the interim orders made in 

some cases some of the a:jlicants have appeared for the 

examinations. A: uc have declined to interferwjth the 

carlier mode of seloctions we must necessarily reject 

their claim and direct th authorities to exclude them 

for selection. 

19. 	In 1969 Rules there are many gaps and deficiencies 

and they can only be remdved by aing suitable amendments 

eDd not by issuing circulars and instructions in derogation 

of them and creating aukuard situations for one and all. 
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e need hardly say that the same calls fcr an indepth 

examination and remed.a1 actions with ex'Jedjtion. 

20. In the light of our above discussion, we make 

the following orders and directions, 

(a) We declare that 50'6 of the posts 

of Postmen under the 1959 Rules 

are earmarked for direct recrujt 

mont to which the inservice E0is 

can be made eligible by OuPT 

subject to such conditions and 

th: manner as he may decide 

under note 2 of the Schedule to 

the said Ruics. But that power 

cannot be exorcised to convert 

that metiod of recruitment to one 

of promotion for inservice EDAs 

as done by him and his subordinates. 

But notwithstanding the same, we 

decline to interfere with the 

process of selections and selections 

of candidates so far made only. 

(b) We direct the respondents to 

regulate the future selections 

strictly in conformity with the 

1959 Rules. 

20. 	
Aplicatj5 are disposed of in the above terms. 

But, in the circumstances of the cases, we direct the 

parties to bear their own costs. 

-, I 
-.. 	
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